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or compensatiou w l̂ arise. Other
wise, there will be no damage done 
to the land......

Shrimat! Rena Olrakrairartty: Ihe
standing crops are there. In view of 
that will any compensation be paid to 
them?

Sfaxi K. D. Malaviya: So far as n\y
knowledge goes, no damage has been 
done to any standing crop. I may 
state, Sir, that I personally visited the 
places and I saw the shot holes which 
were being bored there. They were 
done at such places where there were 
no standing crops.

Mr. Speaker: The principal question, 
as I understand is, whether, irrespec
tive of the fact that the damage done

small or great, whatever it may be
any compensation will be paid.
Shri K. D. Malaviya: If the land is 

acquired then alone the question of 
compensation would arise.

Mr. Speaker: I am not quite sure 
that may be the position in law. But 
I hold a different view,

Shri K. D. Malaviya: So far as my
knowledge goes, no damage has been 
done to the land.

Shri N. B. Chowdhary: I find that 
the statement supplied in connection 
with question 174 says that t e person
nel of the Geophysical Service Inter
national Company along with the fi;!! 
assistance of other persons of the 
Land Revenue Department will enter 
any land and survey the land and do 
all other work provided for and speci
fied in certain sections of the Act re- 
iSfred to in the schedule. From this 
tt appears that a number of persons 
are going and destroying the crops...

Mr. Speaker: But what is the actual 
question?

Shri N. B. Chowdhury: May we know 
whether in such cases compmsctlon 
would be paid to the parties affected?

Mr. Speaker: I do not think the 
question is admissible. According to 
Ihe provisions of the Land Acquisition

Act, parties are entitled to compensa
tion. It is not an information which 
the Minister can give.

Shri K. K. Basu: What is the radius 
of operation of the area from the ac
tual boring?

Shri K. D. Malaviya: May I point
out that the diameter of a hole is not 
more than six inches. I do not know 
how the question of any damage of 
compensation arises for such small 
holes in the ground where there is no 
crop standing.

D elhi UNiVERsrrY

1̂53. Shri Radha Raman: Will the 
Minister of Edacatlon be pleased to 
state;

(a) whether any proposals for the 
development of the Delhi University 
have been received by the University 
Grants Commission for inclusion in 
the Second Five Year Plan;

rb) if so, their nature; and
(c) whether those are being favour

ably considered by Government?
The Parliamentary Secretary to the 

Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) A statement giving the informa
tion is laid on the Table of the Sabha. 
[See Appendix II, annexure No. 13.]

(c) No decision has yet been taken 
by the University Grants Commission 
who will consider these proposals 
along with those submitted by other 
Universities in due course.

Shri Radha Raman: The statement 
laid on the table mentions that the 
total amount of expenditure estimated 
is Rs. 89,11̂ 000. What is the break
up of this during the course of the 
second five year, and if so, are any 
priorities fixed?

Dr. M. M. Das: This question rela
tes to future development of the Delhi 
University proposed by the University 
authorities in the next or Second Five 
Year Plan. The question is premature. 
The Unlverglty Grants Commission
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has received the plans of the Univer- 
;8ity, but they have not considered 
them yet. '

Shrl Radha Ramaa: Are Government 
aware that there are some colleges 
which are not afliliated to the Delhi 
University with varying standards, 
and if so, has any proposal about them 
iDeen sent by the Delhi University?

Dr. M. M. Das: I do not And any 
meh prepotal was sent by the Univer
sity Authorities to the University 
•Grants Commission.

Shrl Radha Raman: Has any propo
sal besides the one mentioned been 
sent to Government?

Dr. Ai. M. Das: The proposal of ♦he 
Delhi University to the University 
Grants Commission has been given in 
the statement. I do not think there 
is anything else which is not given in 
the statement.
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T he Special M arriace A ct, 1954
*155. Shri M. S. Gnmpadaswamy:

Will the Minister of Law be pleased 
to state;

(a) whether Government are 
aware that although the Special Mar
riage Act, 1954 came into force from 
the 1st January, 1955, yet in some 
States like Delhi, Marriage Officers 
were not appointed even till the 4th 
of January, 1955 as required by the 
law in spite of the fact that all Mar
riage Officers appointed under the 
Special Marriage Act, 1872 had ceased

to function with the repealing of that 
Act;

(b) whether it is a fact that on that 
day none of the officials knew about 
the date of appointment and a good 
number of prospective grooms were 
put to great inconvenience; and

(c) if so, the main reasons therefor?
The Minister In the Ministry of 

Law (Shrl Pataskar): (a) The ap
pointment of Marriage Officers in 
Delhi State was made by a notifica
tion published in Delhi State Gazette 
Extraordinary, dated the 5th January,
1955. It is a matter of opinion whether 
Marriage Officers appointed under 
the Special Marriage Act, 1872, had 
ceased to function with the repealing 
of that Act.

(b) Information regarding the pas
sing of the Special Marriage Act,
1954, and the date from which that 
Act was to come into force was com
municated to all State Governments. 
According to the information of this 
Government, no inconvenience has 
been caused to any prospective 
grooms, as stated.

(c) Does not arise.
Shrl M. S. Gurupadaswamy: May I

know whether Government has col
lected information as to whether Mar
riage Officers have been appointed in 
all the States of India, and if so 
whether any States have not appoint
ed such officers at all?

Shri Pataskar: According to the
information of Government all States 
have appointed such officers.

Shri M. S. Gumpadaswamy: May I
know whether Government has col
lected information as to how many 
persons married under the Special 
Marriage Act so far?

Shri Pataskar: I would require
notice of that question. .

Indian  H istory  C ongress

*160. Shri Sarangadhar Das: Will
the Minister of Edacation be pleased 
to state:

(a) whether the attention of Gov
ernment has been drawn to the re
solution passed at the last Session of




